
Corrigendum to Invitation for Expression of Interest for Future Enterprises Limited 
operating in Manufacturing, Trading, Leasing of Retail Infrastructure Industry at 
Maharashtra, Karnataka & Across India (Under Regulation 36A (1) of the Insolvency and 
Bankruptcy (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
This is with reference to the Form G dated 10th June 2023 issued in accordance with Insolvency 
and Bankruptcy Code, 2016 and Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016, and published a) on the website 
of Future Enterprises Limited website https://felindia.in/cirp/newspaper-advertisement.html on 
10th June 2023; b) in the newspapers on 10th June 2023, and pursuant to email confirmation of 
the majority Committee of Members (CoC) of Future Enterprises Limited, subject to ratification 
in next CoC meeting, the last date of receipt of Expression of Interest stands extended for Five 
(5) days, accordingly revised tentative dates for events subsequent to issuance of Form G and 
IEOI 
 

Sr. No. Particulars Timelines* 

1  Deadline for submission of EOI by PRAs 30-06-2023* (as extended from   
earlier date of 25-06-2023) 

2  Issuance of provisional list of PRAs 10-07-2023* (as extended from   
earlier date of 05-07-2023) 

3 Last date for filing of objections to provisional   
List of PRAs 

15-07-2023* (as extended from 
earlier date of 10-07-2023) 

4  Issuance of final list of PRAs 25-07-2023* (as extended from 
earlier date of 20-07-2023) 

5 Issuance of Request for Resolution Plan 
(RFRP) including Evaluation Matrix and IM 

15-07-2023* (as extended from 
earlier date of 10-07-2023) 

6 Deadline for submission of resolution plans by 
PRAs 

24-08-2023* (as extended from 
earlier date of 19-08-2023) 

 
Further, you are requested to note that there have been only date modifications to the Invitation 
of Expression of Interest (IEOI) dated 10th June 2023, which IEOI is published on website of 
Future Enterprises Limited available at: 
 

https://felindia.in/cirp/EOI-24062023.html 
 
All the other contents of the Form G issued on 10th June 2023 remains unchanged. 

 
In view of the same, further submission of Expression of Interest by the prospective resolution 
applicants should be submitted to the Interim Resolution Professional, Acting as Resolution 
Professional, in accordance with the amended invitation for expression of interest which stands 
amended and restated as under: 
 

 
 
 
 
 
 
 
 
 
 
 
 

https://felindia.in/cirp/newspaper-advertisement.html
https://felindia.in/cirp/EOI-24062023.html


 
FORM G  

 
INVITATION FOR EXPRESSION OF INTEREST FOR  

FUTURE ENTERPRISES LIMITED  
OPERATING IN MANUFACTURING, TRADING, LEASING OF RETAIL 
INFRASTRUCTURE INDUSTRY AT MAHARASHTRA, KARNATAKA & 

 ACROSS INDIA 
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the Corporate Debtor along with 
PAN/CIN/LLP No. 

FUTURE ENTERPRISES LIMITED 
CIN: L52399MH1987PLC044954 

2. Address of the Registered Office  Knowledge House, Shyam Nagar, Off 
Jogeshwari-Vikhroli Link Road, Jogeshwari 
(East), Mumbai–400060 Maharashtra 

3. URL of website www.felindia.in 

4. Details of place where majority of fixed 
assets are located 

1. Maharashtra, Karnataka and across India 

5. Installed capacity of main products/services As informed by the Corporate Debtor, as on 
the Insolvency Commencement date (27th 
February 2023), the Corporate Debtor has 3 
Manufacturing Plants at Tarapur-Boisar, 
Mahadevpura and Anekal, Bengaluru  

6. Quantity and value of main products/ 
services sold in last financial year  

As per Financial Statement as on 2021-2022, 
Revenue from Operations (Standalone) of      
Rs. 1513.62 Cr. Please refer the financial 
statement of the Corporate Debtor for further 
details. 

7. Number of employee/workmen As per the details received by the Corporate 
Debtor, as on the Insolvency Commencement 
date (27th February 2023), the Corporate 
Debtor has 1388 employees   

8. Further details including last available 
financial statements (with schedules) of two 
years, list of creditors, relevant dated for 
subsequent events of the process are 
available at: 

Last available financial statements at: 
https://felindia.in/cirp/investor.html 
 
List of Creditors available at: 
https://felindia.in/cirp/claims.html 
 
Details invitation of expression of interest with 
relevant dates for subsequent events of the 
process are available at: 
https://felindia.in/cirp/EOI.html  

9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available at: 

Refer details invitation of expression of 
interest available at: 
https://felindia.in/cirp/EOI.html 

10. Last date of receipt of express of interest 30-06-2023* (as extended from earlier date 
of 25-06-2023) 

  

http://www.felindia.in/
https://felindia.in/cirp/investor.html
https://felindia.in/cirp/claims.html
https://felindia.in/cirp/EOI.html
https://felindia.in/cirp/claims.html


11. Date of issue of provisional list of 
prospective resolution applicants 

10-07-2023* (as extended from earlier date 
of 05-07-2023) 

12. Last date of submission of objections of 
provisional list 

15-07-2023* (as extended from earlier date 
of 10-07-2023) 

13. Process email ID to submit EOI irp.future@gmail.com 

 
 

* These timelines are as extended, pursuant to email confirmation of the majority Committee of 
Members (CoC) of Future Enterprises Limited, subject to ratification in next CoC meeting, and 
as further set out in IEOI. The timelines as stated above remain subject to modification by the 
COC, and any extension/exclusion to the timelines for completion of CIRP of the Corporate 
Debtor under IBC. 
 
 

                                                                                                          
 

Jitender Kothari 
     Interim Resolution Professional 

                                             (Acting as Resolution Professional u/s 16(5) of the IBC Code) 
                                                                                   For FUTURE ENTERPRISES LIMITED                         

Reg. No. IBBI/IPA-001/IP-P00540/2017-18/10965 
AFA No. AA1/10965/02/210923/104532 valid upto 21/09/2023 

                                                                 Address :702, Orchid A Wing, Evershine Park CHS,  
Date: 24-06-2023                                     Off Veera Desai Road, Andheri West, Mumbai-400053 
Place: Mumbai                                                Email ID for Correspondence: irp.future@gmail.com 

 

mailto:irp.future@gmail.com
mailto:irp.future@gmail.com
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Abbot Healthcare Private Limited
CIN: U24200MH1997PTC104834

Regd Of: 3, Corporate Park, Sion-Trombay Road, Mumbai - 400 071
Tel No.: 022-5046 1000/2000 Fax No.: 022-5016 9400

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH

COMPANY SCHEME PETITION NO. 148 OF 2023
IN

COMPANY SCHEME APPLICATION NO. 77 OF 2023
In the mater of the Companies Act, 2013 (18 of 2013)
AND
In the mater of Secions 230 to 232 along with other
applicable provisions of the Companies Act, 2013 and
Rules framed thereunder as in force from ime to ime;
AND
In the mater of Scheme of Arrangement between
ABBOTT HEALTHCARE PRIVATE LIMITED and its
shareholders

ABBOTT HEALTHCARE PRIVATE LIMITED,
a Company incorporated under
the Companies Act, 1956 having its
registered oice at Unit No. 3, Corporate
Park, Sion-Trombay Road, Chembur,
Mumbai - 400 071

)
)
)
)
)
) …Peiioner Company

NOTICE OF PETITION.
A Peiion under Secions 230 to 232 of the Companies Act, 2013 presented
by ABBOTT HEALTHCARE PRIVATE LIMITED and its shareholders was admited
by the Hon’ble Naional Company Law Tribunal, Mumbai on 6th day of June,
2023. The said Peiion is ixed for hearing before the Hon‘ble Tribunal taking
Company maters on 27th day of July, 2023.
Any person desirous of supporing or opposing the said Peiion should send
to the Peiioner Company’s Advocate - M/s Rajesh Shah & Co, 16, Oriental
Building, 30, Nagindas Master Road, Flora Fountain, Mumbai - 400 001, noice
of such intenions, in wriing, signed by him/her or his/her Advocate, with his/
her full name and address, so as to reach the Peiioner Company’s Advocate
not later than two days before the date of hearing of the said Peiion. Where
he/she seeks to oppose the said Peiion, the ground of opposiion or a copy of
his/her aidavit intended to be used in opposiion to the said Peiion, shall be
furnished with such noice.
Dated this 26th day of June, 2023.

For Abbot Healthcare Private Limited
Swai Dalal
Director

DIN: 01513751
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